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the strike of the workers of th: RIC
which involves the Labour Minister. They
are serious matters, The RIC workers are
on a relay of hunger strikes,

SHR1 S. M BANERJEE: Oa a
point of order.  ([nterraptions.)
MR CHAIRMAN: There is no

business before the House now.

14.09 hrs.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL —(Conitd)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
I beg to move :

“That the d:bate on the motion that
the Salaries and  Allowances of
Memb:rs of Parliam:znt (Ameadment)
Bill, 1959 as am:nded, be passed™
which was adjourncd on the 6th
August, 1969, be resum:d now."

SHRI 8. M, BANERJEE (Kanpuri
0a a point of order, under rule 34), It
says that at any time after th: myin has
been mude & M omber my move that the
debate on that motion b adjrrnzd. It
is not because 1 do not want the Bill
to go through. Yesierday and today’s
papers alse say  that Mr.  Bhagat  has
negotiated with the jute manufacturers..,
—(Interruprions.)  Let it be discussed
belore this motion is taken up.

MR. CHAIRMAN : I am not allow-

ing it.

SHRI §. M. BANERJEE : What Is
your ruling ?

MR. CHAIRMAN : My ruling is

that | rule out your point.

SHRI S. KUNDU (Builasore) : Most
respecifully under article 105 of the Coin-
stitution and rule 222 1 am risiag on
a point of order. Yesterday,
Central Hall under the nose of Sp:aker...
(Interruptions.)

MR. CHAIRMAN : I am not allowing
you to speak on any other malter than
the one before the House. If the hon.
Member has got anything to say about
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the present moation before the House, [

shall allow him, otherwise not.

SHRI 8. KUNDUJ 1 It recfers to the
business of the House. Kindly listen
to m: In the newspap:r it has been
published that Shri  Nijalingappa, the
Congress President had said yesterday in
the Central Hall that funny s'ories were
manufactured by M:mbers of Parliament.
The Central Hall is directly under the
Speaker, It should not be given to the
Congress Party 1o have a dig at the
Members of Parliament. He has said that not
only stories but funny storles arc manufac-
tured or cooked up there by Members of
Parliament......

MR. CHAIRMAN : The hon, Member
may resume his seat...

SHRI S. KUNDU : Indireztly, It
involves a contempt of the House...

MR. CHAIRMAN : He may give
proper notice and then 1 shall consider it,

The question is :

“That the debate o1 the motion
‘that the Salaries and Allowances
of M:mbers of  Puarliament {Am:nd-
ment) Bill, 1969, as amended, be
passed” which was  adjourncd on the
6th Auguss, 1969, be resumzd now.

The motion was adopted.

MR. CHAIRMAN : We shall now take
up furthzr consideration of the following
motion moved by Shri Raghurmaiah on the
6th August, 1969, mamely ;—

“That the Bill further to amend the
Salaries and Allowances of Members
of Puarliament Act, 1954, as amended,
be passed.™

SHRI RAGHURAMAIAH 1 Yesterday,
the mition for adjournment tabled by
Shri M. R. Masani, [ believe, was necessi-
tated by some apprehensions and ndsappre-

in the pensions about some of the clauses and amend-

ments. Some of us had an opportunity to go
through the whole thing agaln to rcasses the
situation and to think within ourselves and
also consult Members of the Opposition -
parties and so on. In the light of the discus-
sions, I have circulated a fresh baich of two
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amendmants, the consideration of which
will require a waiver of certain rules,
and I would request the House to waive
those rules.
I beg to move :
“(i) That rule 93 (3) of the Rules
of Procedure and Conduct of
Business in Lok Sabha in its
application to the motion for
reopzning discussion on clause
4 of the Salaries and Allowances
of  Member of Parliament
(Amendment) Bill, 1969, and
inserting new clause 2A, be
suspended.”’

That rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Siubha in i
application to the motion for
rescission of the decision of the
House adopting amendment No,
51 to clause 4 of the Salarics
and Allowances of Members of
Parliament  (Amendment)  Bill,
19469 and clause 4 as amended,
be suspended.”

That the decision of the House
adopting amendment No. 53 to
clause 4 of fhe Salaries and
Allowances of Members of Par-
liament (Amendment) Bill, 1969,
and cluase 4 as amended, be
rescinded.”

These are the various provisions which
have necessarily got to be waived because
wo have now to reconsider am:ndm:ngs 0
clause 4 and another clause. 1 mowve that
these rules b: waived and 1  hope the
House will concur with this motion.

SHRI S M BANERJEE: 1 want
your guidance. Since these amendments
have now come before the Houie and
clause 4 is being reopened for discussion,
are wo entitled to bring forward our
amendmaznt to those amendments ?

MR. CHAIRMAN : Yes, he is entitled,
The question is 1

(il

o i)

“(i) That rule 93 (3) of the Rules
of Procedure and Conduct of
Business in Lok Sabha in its
application to the motion for

reopening discussion on clause
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4 of the Salaries and Allow-
ances of Mcmbers of Parliae
ment (Amendment) Bill 1969,
and  inserting new clause
2A, be suspended.”

That rule 338 of the Rules
of Procedure and Conduct of
Business in Lok Sabha in its
application to the motion for
rescission of the decision of the
House adopting amendment No,
53 to clause 4 of the Sularics
and Allowances of Members of
Parliament (Amendment) Bill,
1969 and clause 4 as amended,
be suspended,”

That the decision of the House
adopting amendment No. 53 to
clause 4 of the Salaries and
Allowances of Members of Par-
liament {(Amendment) Hill, 1969,
and clause 4 as amended, be
rescinded.””

The motion was adopted

“(ii)

i)

SHRI1
move :

RAGHURAMAIAH 1 1 beg to

New claue 24 :
At page 1, afier line 10 jusert
Amendment of section §

““2A.  In section 5 of the principal
Act, for the sccond  proviso, the
following proviso shall be substituted,
namely i

‘Provided further that
first proviso shall
member visits, —

nothing in the
apply, if the

(i) his wsual place of residence : or

(liy any place In his constituency ; or
(lii) any place in the State in which
his usual place of residence or
constiiuency is situated, perfor-
ming the journcy by air not
more than four times during a
session or sitting lasting more
than seventy-five days, or not
more than twice in any other
case,”
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I may explain this amendment. The present
section provid:s for two journeys to the
place of resideace In a longer session. It
was generally felt by most M:mbars .,

SHR1 RANDHIR SINGH (Rohtak)t
It does not help in the case of Haryana.

AN HON. MEMBER 1

acrodrome in Haryana,

Provide an

SHRI RAGHURAMAIAH : [ would
request hon. Mombers who have other
fdeas to allow m: to proceed now and
later on they are frec to express their views
and we shall sce. [ am only explaining
the present provision vis-g@-vis the amand-
ment that is being proposed.

In the Act as it now stands, two journeys
are permitted if it is a longer session like
the budget session and one journey during
the other sessions. This amendment dou-
bles that facility, that instecad of two jour-
neys, one could make four journeys ina
longer session, and two  instead of one in
other sessivns,

Again, formely, a journey was permitted
oaly to the place of resideace, Many M:n-
bers on both sides of the House, as also
Members of Rijya Sibha poiated oat to
me the anachronism in this ; for, if a person
does not want to go to his exact mative
place but wants to go to a place,

sit tfg T (T90Y) ¢ wwmafy wEEa,
qITEY ATE AE K& A wdIm DS
arfy g ot g7 a&  f5 az 301 FE @
gigragaagi etz &

SHRI RAGHURAMAIAH : 1 am glad
the Oppasition is also interested in this.

st 7fe T ¢ AE A ga wfew AT
wifgd 1 HFatsmar g Fgaafiar
T 3aifE A% T AGET ATE AL 2
I ggFd g A @ &1

SHRI RAGHURAMAIAH ! The Act
as it now stands permits journcys only to the
place of residence, Many Members told me

that was not quite enough. For, supposc a
person is llving five miles away from Allaha-
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bad ; and suppose the wanls to go to
Allahabad only and not to his native place,
then under the present Act, he canno! go to
Allahabad because that is not his place of
residence. Even if the journey to be per-
formed is short of the distance between
Delhi and his native place, he cannot utillse
this facility, So, it has been suggested to
me that there should be an amendment of
the Act, and we have, therefore, provided,

(i) his usual place of residence”™, which
is even now there, or conslituence where
the Member's constituency is different from
the usual place of residence or any place in
the State in which his usual place of resi-
dence or constituency is situated. That is
the scope of the lirst amendment,

My sccond amendment is as follows ;
1 beg to move 3

Clause 4
Page 2, for lines 5 to 13, substitute :

Insertion of *4  After section 6 of the

new section  principal  Act, the following

6 A scetion  shall  be  inserted
namely :(—

Travel faci=  *“6A,  Without prejudice to

lities to the other provisions of this

members Act, every member shall be

entitled —

(i) totrave by any railway
in India at any time in
first class alr-condiilon-
cd on payment of the
difference  between  the
railway fares for first
cluss air-conditioned and
first class ;

(ii) to one free third class
railway pass for one pere
son to accompany the
member which he travels
by rail ; and

(lil) to one frec non-transfe-
rable first class  rail-
way pass for the spouse,
if any, of the member
to travel from the usual
place of residence of the
member to Delbi and
back, once a year |
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Provided that where a member travels
by rail in the first class alr-conditioned and
no person accompanies that member in  that
jyurney in third class, by virtue of the free
third class railway pass referred to in clause
(ii), then, in determining the amount paya-
ble by the memb:r under clause (i), the
amount of third class fare for such journey
shall bz deducted from ths difference refer-
red to in that clause.”

o war ww @ (fzeEt /) o
wmafa wEiza, w9277 ¥ ) el
Y Y g, & IaF dYer A wAEA ST
wtgar ¢ | & eflFTe w7ar g oA wa)-
T0 FT FAIT G I AT AR FH
FE ¥ gzraar Aqmr 1 gafeg & saEr
fade gt wxar 21 A i faz 7
9 A & Agaqd gin f5 adam fafa 5
gfcamm, faed sz amara & & &
for fegsa it 1 &% a7 g ST qead
Haa§ et ggl Afz gy 2, A zH
dar IRT A AAT TFAT L ZAA fAw
o IEAlEe frawa 20 & oA Gmya
g ag wigar ¢ fF waEdt &1 sl
wieZnedr ar WA F T F a AT 2|
¥ &gl & S =y wrafasr gy S gfa-
o1d qgEdl &1 &) 91 @ E, IAE AT H
#E Wg-wra, featxfwaga, A8 @Aar
gifer 1 AT gutaT £ @FT FIT A
stw ag g fE g ot gfawg 33
Fral ®Y AT AIgAY &, F FE AL F)
fas argdt | @ A F A FAH FAd
af oY, fag® Fwq, w789, Fgfee,
wgas7 qiEf 9T qYo UHo dlo AIfg &g
z@l & S 4, Ia¥Y ag gAfaae QFE-
a9 | A vHIHZ H TH F9T9 H AT
PTEIAT &) A | gR I @ fE Az
[ gz K TAEC w47 1 AL O
T ¥| TFITE

For lines 7 1o 16 substitute

5P the member peiforms the journey
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by air to any place in India not more
than four times during a session or
sitting lasting more than 75 Jdays or
not more than twice in any other
case.”

SHRI ANANTRAO PATIL : (Ahmed-
nagar) Sir, I have got an amendment. The
hon. Minister's amendment reads as follows :

“jii) to one free non-transferable
first-class railway pass for the spouse,
if any, of the member to travel from
the usual place of residence of the
member to Delhi and back, once a
year,"

Instcad of *once a year,”
“once during session.”’

1 sumgest

There are only three sessions in a year
and there will only b two more travels if
this amendment is accepied. My amend-
ment is that instead of “*once™ it should be
“once during the session™.

MR. CHAIRMAN All those  hon,
Mombors who want to move amendments 1o
the motion moved by the Minister may
send in their amendments in writing to the
Table ; otherwise there will be no end to
this.

SHRT NAMBIAR : | Tiruchirappalli)
Sir, my amendment is an amendment to the
amendment mosved by Shri Raghu Ramuaiah,

SHRI AMRIT NAHATA (Barmer) @
Sir, this amendment will go contrary 1o all
our family planning cfforts.

SHRI NAMBIAR : Shri Raghu Ramaiah
has moved an amendment introducing a
new clause to relace the previous one. There
in he has introduced a new subject and that
is the subjzct of one first class pass to the
spousc-cither it should be wife or husband
once a year for coming and going. This is
4 new subjrets. It was not there already
in the Act. This will crcate a very bad
impression in the country, 1 have to say
this because carlier the point was clarified
here that for every session when we come
we get another additional first class ticket
plus a third class ticket. Apart from that,
to Introduce another point that once in a
yeur he can bring his wife and take her back
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and that too be first class look very bad.
It will create a bad impression in the mind
of the p:ople. They will think it is an extra
Juxury that we are claiming for, Therefore,
Sir, 1 am putting it on record that we are
opposed to this

SHRI TENNZTI VISWANATHAM
(Visikhonm) ; Sir, this clause is wvery
discriminatory. It diszrininates against
thase wh have no spouse.

MR. CHAIRMAN ; I am sorry there is
a lot of noise in the House. I would
request hon, Members not to talk loudly,

SHRI J. MOHAMED IMAM (Chitra-
durga) : Sir, 1 have tabled an amendment
to sub-clause 3) ragarding the grant of first
class pass to spouse, 1 welcome  the
measur, but [ want to bring to the notice of
the Minister that a numb:r of Parliam:nt
M:mbors are without spous:s. It is not
their fault. 1 have tabled an am:ndm:nt
to sub-clause (b) which relates to th: grant
of a firstsclass pass to the spouse of a
membzr, [t is no doubt a wholesoms pro-
visions. Buat thzre are a nunb:r of M:m-
bars of parliam:at who hive no spouses...

SHRI PILOO MODY (Godhra) : 1s the
hon. M:mber suggesting that they should be
given some compensation ?

SHRI J. MOHAMED IMAM : So, my
am:nd n:nt suggests that in case a member
has n» spouse, that firsi-class may entitle
him to bring on: of his closest relatives,

SHRI TENNETI VISWANATHAM :
My amzndment is simple. 1t says: after the
word “‘spouse’  please add two small words
*'or Secretary’™, It is self-cxplanatory,

SHRI SHRI CHAND GOYAL (Chandi-
garh) : [ want to speak on the amendment
moved by Shri Imam,

MR. CHAIRMAN : Only those who
have moved amendments are pow given
opportunities to speak.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : Mr. Chairman, Sir, yesterday
Shri Naidu and myself had tabled an amend-
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ment, in consultation with some of our
friends in the opposition, that apart from the
existing facilities of air travel, we may be:
permitted to travel by air by paying the
difference between railway fare and alr far
Now I am glad that the Minister has come
forward with a proposal to increase the
number of trips by air.

Now, unfortunately, Parllament is
sltuated in the northern end of India and we
have to travel 15,00 miles to come over here,
I notice every day that my hon. friend, Shri’
Kanwar Lal Gupta, of the Jan Sangh ls
bringing his wife to the gallery because he
is having his family at Delhl, He s
having his bxl and baggage here but unfor-
turately, vur families are 1,500 miles away.

SHRI KANWAR LAL GUPTA : | can-
not hell him there.

SHRI V. KRISHNAMOORTHI : You

help m: here.  We should try to do
some justice to our family. Il we are not
p:rmitied to go back wvery often, it will be
doiag an injustice to our family. Because
of our parliamantary work, we cannot go
back o our constituencies very often.  Also,
for thos: who are staying in Madras or Tri-
vandrum it takes three days for going and
another thre: days for coning back. So,
six days are wasted unnecessarily in the
train, Thez valuable time of the Mcmber of
the Parllament is wasted. 1 do not wam
this facility to be given like this, as has
been suggested by the hon. Minister of
Parliamentary Affairs, that the spouse should
also be permitted once a year.  After all,
there are only two years more, 1 agree
with my hon. friend, Shri Nambiar, that this
facility of additional extra pass to the spouse
need not be given because we have already
got a first class pass.

can

My submission is that this extra facillly
of air travel saves the time of the Members
of Parliament. We nced not waste up-
necessarily six days in the train for coming
and going. It is only a reasonable request.
We are not only Members of Parliament 10
attend to the work of Pariiament but we
have also got to attend to some other work,
say, agriculiure, elc. We should also go
home very often. So, this facility of In-
creasing the number of trips should not be
envied by my hon, friend, Shri Kanwar Lal
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Gip:a anl oth:rs wid liv: within 300 or
5y mil:s around Dalhi.  [If thzy get iato
the train i1 th2 night, they reach hare in the
morminz, But it is not so in respect of
others who com: from Mudras or Trivan-
drum. That is why [ am sugg:sting that if
we want to have Parliam:nt session in D:lhi
alone, you shou!d provide us som: more
facilities or else shift this Parliament to
Bingalore or to Madras. Then, we do not
press for this air travel concession, With
these words, I am withdrawing my
amendment.

SHRI 5. M. BANERJEE (Kanpur) : 1
rise o oppose the amendment of the hon.
Minister. Mu:h has been said about it. Of
course, the hon, Minister p:rhaps thought
about the sad plight of the spouses and he
has com: forward with this con:eision.

SHRI PILOD MODY : H: is restricting
it 1o once a year,

SHRI S. M. BANERIJEE 1 Sir, gene
rally, 1 have seen that the M:mbzrs of the
ruling party and others bring their families
here to show them the Republic Day Parade
on the 26th January and some Members
bring them every month, The point is that
this will create a fight in my family, why
bring us only once a year, why not cvery
month T This is very bad. 1t should be
withdrawn,

Then, my sccond point is, let us travel
together in thind class,  Waat is the harm
in that 7 You bring the family here and
show the n the Parliament, what is happn-
Ing in the Huse. We can both travel in
third class,

The hon. Member, Mr. Imam has
brought forward an amendment. He says,
what about bachelors 7 What about Mr.

soka M:hta 7 What about Mr. Vajpayee?

hat about Mr. Kundu ? There are so many
Mach=lor Members here. I can assure you,
Af we accept his amendment that they can
{ bring anybady who is the ncarest relation,
! these bachelor M :mbazrs will never marry in
their lives, This is an incentive not to
marry.

Another thing which Mr. Kanwar Lal

Gupta said is this. I sympathise with the
Members from Delhi. They bzlong to  the

——
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capital Dzlhi. They do not get this conces-
sion becau<e they cannot possibly travel fron
Palam to Safdarjurg. I sympachise with
them. But they should also remenber that
there are hundreds and thousands of G yvern-
ment employces in D:thi whom they repre-
sent and they also do not get the P. T.O.
concession bzcause they are in Delhi. In
sympathy with them, they should aot demand
this concession.

ot o fag (VgaF) © Haw
ag1zr, fieet st gforom sr ) da 2
ag agr Neama g, Fifay @ &1 T@r
it oo M. fag 7 81 ® 7 FUIT 2,
afpr 70 A & gra T feefw-
faraa gr @@t &1 A w§ 33 gizq
1A} Aq-AEE ¥ g 9 gFC ¥ 450,
fre gaFT wEedez 43 | 3 a7 Foor-
v argm 427, I8 79 qrgw 450 6
T =asr y¥wdez g A 717 & fan
a3ar 1 afFa g% ga smar & T ARa
F a19, IR Jort-Aq-g1gT ¥ Aa g
aft grzdt 2 ot qeEr ggE § AN
ST & gry I8 gust T gAR 999
Y7 @¥e dlo TE wFUw fag, AN
arar &, 39% arg oY g 7@ gAedf g
gasr aAg gz ¢ f§ feedl & wrw-arw
faa® & § F g3 sma g O ATY
F—ae fzedt 2@y & foq wmar & 1d
qurgt F sy @A § fevsmar g A
guTE A |igan, ASAY argar @1 AN
RE A% fru QA oFF T D =
W &, qa% sgRr dar vl o FRL A
AT A J1F § A0 GH0 qIA AA-GIEAT
® F1 1T F qrar ¥, A FTEOC S
wrar &, §YE sgw & arar §, ATEHA gATQ
Az, NEE A N ggar fEEr ¥
arge 7 faws, oz I &1 wafeq &
sz wrgAr ¢ fr fag ag & & & A
THt R Ag-gEAT W OF A1 AFF §,
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76Y g ¥ gwrd ASH, NTT@ AT
T qIgaT FIT TW qZ0 ¥ IS 14T
A g ra faama F gafas g

wmfeq & &Y wgea & Fgar Tgar
2 fr gz 9 feoifaaa gl i &
ag @ @ 2, Fg gL e afer e
ZaTdY ez WYL AT TTiEd |

=t w0 Fao agns (fasragy) @ 9T
&7 4134, AR Alay ¥ fan gF o1 7w
fear &, wa% fav sowr afsar =
Far {1 HE 9gH qA wgRA F1 g0
ara & forr wemang 2an ¢ f gt aferr
3 o aeg ¥, foad) fe agrand 5 48
ar 60 o Za3 §, A1z A fRa) 0T fawre-
qru & g zaR gmru & § waed Al g,
399 9 IF A1 T J1T 1 AT TZ F§
fe 79 27 & sreiy; & gad Fg &
g—ag #1% w=d N g il gafae
¥ fx gear Y A o wiedz @ R, A
gax gad7 ¥ foq @gr gar ¢ AT amg
A gark WAt wgigy Agma 5, @ 4
Wiz 6 (7) ¥ 9 wsHz w1q §, SEE
W arfz @ g

# o3 wrzat §  fA3z3 s€m, @
Zuit 77 A 43 §, 5 ¢ grd A
M Ay giwife 77 faamgz @
# nyr @ W gfaar adt g, A
gfaq g 4@, a3 um-fafet
®gT A a2 £ & ¥ A g grea
gz § fe ga w12 & gvan §, S
mia Afae fr g0 ag &0 foga @ at
ga A 91 @R T woAft GRS w1 oA
g | zafeu gw grIw #) a0k fawmn &
zq q¢ frare Faar fgy | gk O i
A A A §, wrf wrei ¥ A @,
wif SR A ATy, FE qEw A
atar 8, ¥ qaet ag sfafsa @ g
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g TG Widl ¥ wgAr & feoay
FE S E AR THE HEAT gem,
<t ®Y AgY g, T amAgi g W
W€ 39 39 & Fray &, 99 w9 ¥ w9
za Gfafet a g R, #1 aes ¥ faeet
franfer | et & @ wiiede @
faw &1 F9dT %31 § 1

SHRI CHENGALRAYA NAIDU
(Chittoor) : Earlier I had given notice of an

amendment.  The hon, Minister has now
brought a new amendment. 1 am, there-
fore, withdrawing my amendment, The

amendment brought forward by the Minis-
ter is very good. Now, instead of one strip
he had made 2 irips in the short session
and in the Budget session he has made ft 4
trips. It is very good. Now, people com-
ing from Assam or Kashmir or Tripura er
from the south have to ‘ravel 4 days In the
train to come and 4 days to go. 8 days
they will have to be In the train, He will
ke ahsent from the House for 8 days. Due
to this facility he can be back in 3 or 4 days
and attend to his duty 1o the Parliament,
This is very po d concession which the
Government has brought forward. I su pport
the new amendment brought forward,

Shri Kanwar Lal Gupta has moved a
new amendment. It is very well, Sir, There
are people in [clhi or around Delhi,
When we get the concession to come here
and go, those people who are here can go
and sce some project in the south or in
the north. They can see some project and
utilise this facility to visit the projects and
study them and it will not be a waste.
It will be a good thing, So, I support the
amendment brought by Mr. Gupta. Itfs a
very gcod amendment and there will not

be any discrimination, 1 fecl.

Regarding the {irst class pass for Mcm-
bers to bring thelr spouses, it is a very good
thing. Instead of these members coming
here and bringing their wives and not doing
work properly, it will be very helpful for
them and they can attend to their work
properly. So, instead of one trip even if
you allow three trips, there will not be any
loss to the Government. It is a very good
thing. I suppori that proposal also. 1 hape
the Minister will agree to this,
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Regarding the people who have no
spouses, it Is unfortunate for them, We
cannot help them. They can even now
marry.

SHRI AMRIT NAHATA : Dr, Johnson,
the compller of the English dictionary, once
said that married people have many sorrows
but unmarried people have no joys.

SHRI PILOO MODY What about
those who have been widowered ?

SHR1 NAMBIAR : Sir, kindly keep the
level of the discus<sion dignifizd.

MR CHAIRM AN : Pleasc keep silence.

SHR1 SHEO NARAIN (Basti) ; You
were 2 member of that Committee and 1 was
a member of that Commitice. Our recom-
mendation is there, 1 wish to say only one
word, (fnrerruprions) Every one is talking
hcre to appease cach other. I am not here
to appearc each other. 1 am here
to do my daty. 1 was a member of this
Salary Committee. [ only want to intro-

duce one word in this amendment, (Interrup-

tions). We have recommended that there
should be four journeys permitted during
the budget session and two journeys during
other sessions. That was our recommenda-

tion.  That was the recommendation made
by the committee. Shri Kanwar L1l Gupta
will bear me out when I say this, But

Government did not accept our recommen-
dation.  But now we find the Government
have to go back at the request of the
Opposition.

But | am opposed to the other amend-
ment. I am in favour of only the [lirst
amendment moved by the hon, Minister,
but I would suggest a small change in it,
The word 'Siaie’ should be deleted and in-
stead the word ‘country’ should be inserted
therein. This will give facility to every
Member to go round the country.

1 have been there in that committee and
1 have served it very earnestly and looked
after the interests of every Member, I do
not want to abuse anyone here, [ have
done duty there prop:rly and we have made
our recommendations to Government My
only suggestion is that now the word ‘coun-
try* should be substituted in place of ‘State’.
If that is done, then, all the problems will
be solved,
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I am totally opposed to the other amend-
ment. A member of Parliament is elected
by the people and for the people and he is
of the people. But his wife is not a Mem-
ber of this House ; she is not elected by
the people, Itds a family concern. For
one’s wife one must spend from one's own
pocket, Hcre, I am doing my prime duty
as a member of Parliament but not my wife
Therefore, I am opposed to that amend-
ment, and | would request Government to
withdraw it,

SHRI JAIPAL SINGH (Khunti} 1 1
think there has been too much of humour
inflicted in regard to this very simple thing.
I have been a member right from the days
of the Constitutent Assembly ; not many
such are there, At that time, under the
British, a daily allowance of Rs. 100 was
settled.  The Congress Party, just to be
different from the British, made it less than
half of it,

Then, we had a transport allowance,
During those duys, petrol was  rationed.
Then, it was discovered that even hon.
Members who had no cars also helped them-
selves to it ; and it is not difficult o0 ima-
ginc what they did with those petrol
coupons. Tnerefore, it was combined. |
was chairman of the Staff and Finance
Committee, and I would not like to say
anything unpleasant about our hon. Minis-
ters from the Ssate.  In those days we used
to get free haulage for cars. I regroet to
say that Dr. Rajendra Prasad was shocked
when 1 had to report 1o him that hon,
Ministers from the States were drawing
haulage charges not only from their States
but from us too.

In general, I support this and the
amendments also, the sensible ones, It fs
very necessary that if Parliament has to
function efficiently, its Mcmbers must have
all the amenitics that will make them effi-
cient. Let us not go round and refer to
Washington and say what they are getting
there or what they are getting in London
and s0 on. Let us see what we can afford,
I have heard such a lot not only in this
country but elsewhere also, *Millions are
there half-fed, and yct you have wonderful
bungalows’. That is no argument at -ill,
If there are hon. members like the hon,
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member for Kanpur who thinks it should
reduced, he nced not draw it. There is
‘nothing to prevent him from not drawing
it.

SHRI RABI RAY (Puri) : Nor will he
give it to him,

SHRI JAIPAL SINGH : He isnota
person who would want to give it to me,
nor do I want it,

The point is that eflicicncy is very, very
important.  Unless we can be efTicient, we
have no business 10 be here,  How are you
going to be efficient 7 Itis in two parts,
O1e is the personal and the domestic,.  How
far this will solve that problem, I am
personally not sure. I Shri Randhir  Singh
thinks that he is more satisfied with a
bullock cart on tyres, let him have it.  But
if [—who has driven a  builock cart, which
he does not know ; I have ploughed with
my own hands which he has ncver done —
want something cise, you have to give it, so
long as my demand is not unreasonable.

Let us b2 frank with ourseives. L2t us
not try to b sanctimonious as we are trying
to be. Let us set an example to the country
that whatever we denand is with a view to

see that we are able 1o seive  the country

better.

I support this Bill in general.

sftadt fadtar e 1@ 0E (-
fe) ;. maafy w77, 93 F@aF 5
a3i Wl 37 @ @ &, 9 AmMET w1 F
faQtg ¢ 1 72t g7 oF Stard gany,
Fadt, faqar, A v § ang A)-
fams aat@ Y wgr 21 & og A Sgar
fis 373 g% & =1 T1F €Y 7 R g
& arg & az o af [z f o g,
w1t ar faaar, fage @ 337 qrg e
wraar HY 7 Iz1 @% | zifAe & oo Ao
w71 &t fadig #vAY 21 Fu fr¥zm ag }
f& afz sy FA0 Y & aY ox il arg
Qfan | wfash &, da a1E fagar @ A
T ¥ FLR-TTTN TN, AT TAT G, ATA
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g & Y A& g, FwET w6 FAE W
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g1 R T afy wra zq 9wz #+r
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afE w7t ¢ ol Ad ar gaer fady
FLd 1
15 hrs.

SHRI RAGHU RAMAIAH : I shall
take it that the first amcndiment has the

If itis the consen-
should  accept

backing of the House.
sus of the House that 1
Mr, Gupta's amendment,,,

SOME HON. MEMBERS :  Yos.

SHRI RAGHU RAMAIAH: It is
also in consonance with the recommenda-
tlons of the Committee cxcept in one
minor particular. That report says that
a Mcember of cither House can go four
times during the budget or higger scssions
and so on and in the case of committces
it says only one journey. Subject to that
amendment, it is acceptable, 1 shall draft
ft in such a way that in the case of the
commitices only one journcy will be
permissible in accordance with the recom-
mendatlon. It will be four journeys
anywhcre in India, That s also the
consensus of the House,
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[Shrl Raghu Ramariah]

Mow we come to the other amendment,
new am:dm:nt to have a new clause 6
A. I take it again that it Is the consensus
of the House to bring their spouses every
session.

SHRI
ptions.)

NAMBIAR ! No...(Interru-

SHRI RAGHU RAMAIAH : Yesterday
some hon, Members suggested family. You
should excuse me ; the further references
I am making it is not donc in any bad
scnse but 1o explain  practical  things,
Family consists of wife, sons and daughters.
It was felt that il cvery member of the
family has to comc cvery time it would
be difficult for the rallways to provide so
many coaches 3 therefore, it was agreed
that this privilege should be confined to the
spousc.  For those who have no spouses,
they have all my sympathics,

MR. CHAIRMAN
amendment as amended.

Please read the

SURI RAGHU RAMAIAH 1 1
read the new section 6% as it will
alier the adoption of the amendment,

shall
stand

“Without prejudice to the other pro-
visions of this Act, cvery member,
shall be entitled travel by any railway
fn India at any time in lirst class air-
conditivned on payment of the diffe-
rence between the railway fares for first
class air conditioned and first class ;
to onc free third class railway pass
for one person to accompany the
member when he travels by rail...”"

So far there is no change ; the change
occurs in the following :

‘:to one free non-transferable first
class railway pass for the spouse, il
any, of the member to travel from the
usual place of residence of the mem-
ber to Delhl and back once during
every session.”

There is no change in the proviso, In
agreeing to accept this amendment, I have
taken into account the refined feclings of
Members from Haryana and also Delhd,

1 shall now rcad out the new amzndmsnt
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and I move it be accepted by the House, I
move 1

New Clause 24 At page 1, after line
10, insert.

Amendment
of Sectlon §.

“2A. Ina sectlon 5 of the
principal Act, for the second
proviso, the following proviso
shall be substituted, namely :

“*Provided further that noth-
ing in the first proviso shall
apply, if the member performs
the journcy by air for visiting
any place in India —

(a) not more than four times
during a session lasting
for more than 75 days ;

(b} not more than twice
during a session  lasting
75 days or less ; and

(¢} not more than once dur-
ing a sitting of the Com-
mittee 7

1 have separatcd the
the session,

Commitice from

MR. CHAIRMAN : The question fs 3

New Clause 2A. At page 1, afrer line
10, inser! —

Amecndment
of section §,

"2A. In section § of the prin-
cipal Act, for the second pro-
viso, the following proviso
shall be substitued, namecly 3
“Provided further that noth-
ing in the first proviso shall
apply, i the member per-
forms the journey by air
for wvisiting any place in
India -

(a) not more than four times
during a sesslon lasting
more than 75 days ;

(b) not more than twice
during a session lasting
for 75 days or less ; and

(c) not more than once dur-
ing a sitting of the
Committee,”

The motion was adopied.
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MR. CHAIRMAN ; The question is :
“That Clause 2A be added to the Bill".

The motion was adopted.

Clause 24 was added to the Bill.

MR. CHAIRMAN 1 I shall now put
Ciause 4 as finally read out by the Minister
to the vote of the House.

The question is 1
Page 2, for lines 5 to 13, substitute :

Insertion of ‘4. After section 6 of the pri-

pew section cipal Act, the following sec-
6A tion shall be inserted,
namely :—

Travel faci-
litles to
members

'6A. Without prejudice to
the other provisions of this
Act, every member shall be
entitled @ —

(i) to travel by any railway
in India at any time in
first class ajr-conditioncd
on payment of the diffe-
rence between the rail-
way fares for first class
alr-conditioned and first
class ;

(il) to one free third class
railway pass for one per-
son to accompany the
member when he  travels
by rail ; and
(iii) to one free non-trans-
ferable first class railway
pass for the spouse, if
any, of the member to
travel from the usual
place of residence of the
member to Delhi and
back, once during every
session,

Provided that where a meme-
ber travels by rail in first
class air-conditioned and no
person accompanies that mem-
ber in that journcy dn third
class, by wvirtue of the free

third class railway pass re-
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ferred to in clause (ii), then,
in determining  the amount
payable by the member under
clause (i), the amount of
third class fare for such jour-
ney shall be deducted from
the difference referred to in
that clause."

The motion was adopied.
MR. CHAIRMAN ; The question is 1

““That clause 4, as amended, stand part
of the Bill"",

The motion was adopted.

Clause 4, as amended, was added to
the Bill.

SHRI RAGHU RAMAIAH : [ move :
“That the Bill, as amended, be passed”

SHRI TENNETI
Sir, we have been

VISWANATHAM :
discussing about the
amenitics so that we can work more
efficiently. I have been thinking of having
a secrelary with me. Instead of that they

have brought in the spouse. Is it right,
Sir ? How does it add to the efficiency ?
What has happened to my amendments

in respect of a secretary 7 1 really do
not understand this. A secretary or steno-
grapher is more useful 10 me than a spouse
for parliameniary work,

MR. CHAIRMAN 1 1In view of the
new amendment moved by the hon. Miai-
ster, your amendment is barred,

SHRI RAGHU RAMAIAH @ Sir,
yesterday, I moved an amendment which
was consequental and a verbal change. It
is a formal amcndment. 1 request that it
may put to vote and passcd,

MR. CHAIRMAN: Yes The question is 1

Page 2,—(1) in line 3, for =biackets,
figuics'",

substitute **flgurc™; and

(li) in line 4, omit *sub-section
(1) of*. (58)

The motion was adopted
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MR. CHAIRMAN :
“That the
passed.”

The question Is 1
Bill, as amended, be

The motion was adopted

MR. CHAIRMAN i
now take up the next item.

The House will

1512 hrs.
[SHr1 M. B. RANA in the Chairl.

SHRI S. M. BANERIJEE : Sir, T have
a submission to make, We do not know
what happened in the House. There was
no Third Reading and the Bill has been
declared as passcd.

MR. CHAIRMAN 1 The Bill has
been passed and we cannot now go back,

15.03 hrs.

STATUTORY RESOLUTION RE : CENT-
RAL SALES TAX
{(AMENDMENT) ORDINANCE
AND
CENTRAL SALES TAX
(AMENDMENT) BILL
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